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The applicant, Subhash ri, ^
OHginal Applicatiipp ... '"is

"rtec QettiM«
PPPoint.e„t in the Delhi miR sch ""PP '̂ooate
'"P J«doe,e„t de,i.eneH by the rrZl^T

^Annexure-iv to the OA rt '
D . It goes to show that Smt•^evi widow of deceased iased employee Shambhu Prasad

.death of her husband ®
• ™^°3nd requested for ;,nn.- .

rnmr,, • appointment oncompassionate ground of one of he
it aooe u son Subhash Chander.-peats that onHen the detections oF the Tnib„„a, siad

SPbhash Chandet has been oieen conpassionate appo t^ 'p=>iunate appointment
oy the Memo dated 1 1ffl qai u

J..i.iB.y0. However, the femii..
.. ' ramily continued

occupation of the quarter allotted' to the
deceased enployee i.e. «m. Secton^,. ,.3.
^ar, New Delhi. For getting regularisation of the Govt.

.... 2.



WJ5
i,

accomBodation, he moved an application duly forwarded by

the Administrative Offiicer of the Delhi Milk Scheme to

the Directorate of Estates, Nirman Bhawan, New Delhi

(Annexure-IX). on 18.6.91. The applicant has not been

awarded with the allotment/regularisation of the said

quarter and hence this application has been .filed on

24.9.92."

Notices were issued to the respondents and Shri

P.P. Khurana appeared for the respondents and orally

opposed the grant of relief prayed for.

Heard the learned counsel for the applicant. We

find that an interim direction was issued to the

respondents, when this application was filed, to maintain

•status-quo and the applicant alongwith the family of the
deSeased are continuing to reside in- the aforesaid
quarter.

_ It appears that the respondents have not

-rapplr; tTi?"
. the jini tit r: r
applicant's fathe 'father was allotted fro. th. r
Pcco.,odation and the applicant i ,

"HPncant is also entitiari *
same type of .i *ied to thexHt; or accommodation frnm ..l.

°n from the General Pool.



the above fact. .
-spondents are ,;recu, to d'

^°-"ot.e„t/Pa,d,at,
i H.e. Road. P03.P

as pet ..trot pp.: 7''' '
''̂ ''̂ fa'-a. "Isposed of at th ®"PP'icatiop j,,

'"a "'--ectiona to the '
PPP''-catiop of appIioant'T'"*'
of the aforp ^ °f*esaid for regularisat--^l^oresaid quarter and al.n

the licence fee for .ree for retention of the
the death of the d P'terthe ^acaased e.p,oyee as per Extent P,
" the applicant is still a •Still aggrieved, he r^r, ar^r, l

Tnbunal subject to the'l e aa" approach theto thelawof li.ition. The applicant
snail not be evicted frnm +1, • •the said premises till the

aforesaid application is finally disposed of.

Under the circumstances, the parties to bear

theki am costs.

( S.R. ADl8t. )
member (A)

( j.p. SHARMA )
member (3)
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